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O R D ER

“Mr. P.K. Guha, learned advocate appears for the épplicant
and Mrs, U. Bhattacharyya, learned advocate appears for the

respondents. After considering the application- and - the submissions

made by the learned advocates of both sides I find that there is

sufficient ground to restore the case after setting aside the exparte

order dated 1.2.99,‘According1y_the_order dated 1.2.99 is set aside

cand the OA is restored to its original file and number. The case

is fixed for hearing on 14.4.99, MA is thus disposed of.
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